111 THE CEIITEAL ADMIITISTEATIVE TRIRUIIAL, JAIPU? EENCH, JAIRPUER.

1. Union of Ind

2. Dy.Chizi Engineer (Constvuciionsg), W.Ply., Ajmzr.
3. PWI (C), Failway Station, Ajmsr, Opp. 'B' Cabin.

«s. PETITIONERS.
VERSUS

Madan Lal s/c¢ Shri Panchu Fam, v/o of Himat Singh Cycle
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Store, WNagra, Ajmer

«.. NON-PETITIONER.

HOII'BLE ME.., GOPAL TUPISHIIA, VICE CHAIRMAIN -
HON'BELE MF. O.F. SHAFMA, MEMBEFR (A) |
For ths Fetitionevs ees Mr. Manizsh Bhandari
For the Non-Petitioconer «s o MNOME

(0]

i1
v}
&3]
o]

FEP HON'BELE MFE. GOPAL TRISHIIA, VICE CHAIFMAI
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Administrative Trikbunal (F
Y

o
the ordzr pazszed in OR 34/91 on 18.7.94.

titicnsvrs.

ll'

2. Wz have heard the learnsd counssl  for the p

* Hone present £ov the non-petitioner.

challenging hiz reversion ovdsr datced 17.1.90. Motice o
7 t ti“ioners'(responﬂ;nc: in the 0OA)
in the month of MNovember, 1292, Thz dats mazntioned in thz notice,

he case was f£ix:zd, was 1%9.,1.93. On vreceipt o

contactsd their Advocats, Shri D.M. Lodha, aib Jodhpur. A pzrusal
he notics, issusd by ths Tribunal, vzveals that the 3a
isguad from Jodhpor z2ince heading of the notice was, Central
tive Tribunal, Jodhpur Bench, Jodhpur, 69, Polo-Iszt,

o

42005" ., Thiz notic E course besars a szal
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£ the Trilkunzal kbut theres is no indication in the

\l'
o«
R
o
(w

he respondsnts had to appzar befors the Jaipuvr Bznch

C’tn‘\»%\‘ notic

) ceeel.
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of the Tribunal on the date £fixsd. There 1isg force in the
contention of the 3etitioners (rezpondents in the OA) ¢
circumstances they could-neither appoint an Bdvocazte at Jaipur nov
could file veply in the matter befors the bench at Jaipur. There
has been an error apparznit on ithe face of record justifying

review of the impugned ordsr. The impugned order in
OA is  hereby rescallzd. ‘The OB he listed £for direction on
17.10.954. Let a copy of this ordzr be s3ent I regpondsnts

(applicants in the OA).

4. The Review Petiiion is allowsd accordingly.

’ A) Crknstne
(0.P. SHAPMA) (GOPAL KRISHMA)
MEMBER (A) N VICE CHAIRMAN
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